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(Department of Agriculturc atrd CGoperation)

ORDER

Ncw Dclhr. the 24th March. 2000

S.O. 27J(E).-Wltereas a drafl order wirl a vicw to review the continued use in India of certarn t$ecucides
rthich rtcre either banned or resricted for use in o(her countries because ofinYolved hcalth risks to human beings and
itnitnals w;ts publishcd for inviting objections and suggestions from persons l*ely to be afected thereby :

And whcrcas. the objections and suggestions re@ived in respect of the said draft Order had been dr:.lv
consrdered bv the Central Governmcnt ,

And rvhereas. thc Central Government had issued an Order in exercise of the powers conferred by sub-section
(2) ofsection 27 rcad with section 2E of the Insecticides Act, l96E (46 of 1968), prohrbitrng the manufacture and use of
{r) IUethomyl 12.57r, L formulatron, and (ii) Phosphamidon 85% SL afler one year from thc date of publication of the
said Ordcr .

And whereas, the said Order was published in the Gazette of India Extraordinary, Part ll-Section 3(ij) vide
rumbcr S.O. 190(E), daled. the 26th March, 1999;

And whereas. representations have been received in tha ffi. of egaa,rtrure and Co-operation that the stocks
ol (i) Methomyl 12.5% L formulation and (ii) Phosphamidon t5% SL will remain unsold even aftcr 25th March. 20GS
;rs they have a shelf-life beyond this period ;

And whercas, the representations rec€ived ln respect ofOrder number S.O. 190(E) dated the26th March, 1999
havc been dulv considered by the Central Govemment; '

Now, therefore. in exercise of the powers conferred by sub-section (2) of sectron 27 read with section 28 of_the
said Act. the Central Covernment, after considering the recorunendatrons ofthe Rcgistration Cornmitte€ and the Expert
Cornnittec corstituted for the purynse, hereby rnakes the following Order to dmend lhe said Order, oafiely :-.

tn the sard Ordcr, -
(i) in item (l). tie words '^and use" appearing in the second line shall bc omtted.

(ir) below item ( l). the followrng item (lA) shafl be inseaed, namely :.

"(l A) thc usc ofthese pesricides shall be piohibited from the dare of thEir expiry or 25rh MarcU 2001,
whichevcr is earlier."
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